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CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH

ORIGINAL APPLICATION NO: 368/1996

shri Amarendra Sudhakar Ghayal

Shri1 V.R.Giri for Shri A.Shivade

Versus

Union of India & 2 Ors.

Coram:
Hon’ble Shri Justice Ashok Agarwal,

DATE OF DECISION:20/06/2001

Appticant

————— Advocate for

Applicant.

_____ Respondents.

Advocate for

————— Respondents.

Chairman

Hon'ble Smt. Shanta Shastry, Member{A).

1. To be referred to the Reporter or not? \lo

2. Whether it needs to be circulated to ‘\o
other Benches of the Tribunal?

3. Library. N,
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CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAT BENCH

ORIGINAL APPLICATION NO:368/1995

DATED THE 20TH DAY OF JUNE, 2001

CORAM:HON'BLE SHRI JUSTICE ASHOK AGARWAL, CHAIRMAN
HON'BLE SMT. SHANTA SHASTRY, MEMBER(A)

Shri Amarendra Sudhakar Ghayal,

Residing at D-2, New Friends Colony,

Near Runwal Complex,

Kothrud, Pune - 411 029. ... Applicant

By Advocate Shri V.R.Giri for
Shri A.Shivade

V/s.

1. Union of India,
through the Secretary,
Ministry of Defence,
New Dethi -110 Qi1t.

2. The National Defence Academy,
through the Commandant,
Khadakwasala,

Fune 411 023.

3. Union Public Service Commission,

through the Secretary,
Dholpur House, Shahajahan Road,
New Delhi - 110 011. ... Respondents

By Advocate Shri R.K.Shetty

(ORAL ) (ORDER)

Per Shri Justice Ashok Agarwal, Chairman

The case of the applicant in the present OA 1is similar to

the case of the applicants 1in several decisions rendered by
' Fons Vvfs Unien sk Vodsa r ots
Tribunal such as Ms.Rohini Ramchandra Joshit in QA 57/95 and

490/98 decided by Hon.Shri Justice R.G.Vaidvanatha, Vice Chairman
on 239 194§
and Hon. Shri D.S.Baweja[and Shri R.Ganesh and Ors. V/s. Union of

India & Ors in OA 478/39 decided by Hon. Shri Kuldip Singh,

Memberi{J) -and Hon.Smt.Shanta Shastry, Member{(A) on 17/4/2001.
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2. As was the case of the applicants in the aforesaid OAs,
aop1fcant fn the instant OA has been appointed as Lecturer. -
Chemdetiy.. His appointment is on adhoc basis. He is continued
from time to time by giving artificial breaks in service. He has
been denied the benefit of regular service. In the
circumstances, he has instituted the present ©OA c¢laiming
regularisation dand other incidental benefits.
3. We have heard the Tlearned counsel for the concerned
parties and we proceed to dispcse of the present OA by granting
retiefs to the applicant similar to the ones granted to the
applicants in the aforesaid OAs and other similar OAs.
4. In the result, apq?ication is allowed with following
directions:-
(i) While rejecting the claim of the applicant for

regularisation/absorption, the respondents are

‘directed not to terminate the services of

applicants till the availability of regu1anL3quhQUi

candidates.

(11) The applicant should be continued in service in
future on adhoc basis without any break during

summer vacation or any other vacation and to give

?AQ_S caxh n_cp

®+ham in future regular salary as per the scale

‘tk&& k)“’-“'\l‘v\l \‘II‘S tqa naﬁ:aﬂa}gn -‘v\ 11.,\7:. AJ‘L elk\f\sd-% L)?&nnnﬁ

a%&-@ 11"‘&1 hi'aa hic
Lg#%%ﬁg notional increments from the date of thedr

application.
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(i11) Applicant beassmes entitled to ,-other service
ox e cu-fﬂ-l',Q}‘th- g2 q}.,Q: kein;g;&aw%
benefits whichfwﬂbuld-became—é&iéxéhijLiﬁfrom the
date of filing of OA. He would however not be
entitled to benefit of Credit of Leave.

5. Present CA is allowed in the aforesaid terms. No orders

as Lo costs,

(SHANTA SHASTRY) (ASHON AGARWAL)
MEMBER(A) ATRMAN
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